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NHRC and MEA organise Capacity
Building Programme

The National Human Rights
Commission (NHRC), India with
the Union Ministry of External
Affairs (MEA) is organising a
six-day ITEC Executive Capacity
Building Programme on human
rights for senior-level functionar-
ics of the NHRIs of Global South
at New Delhi from March 3 to 8.
47 participants from the NHRIs of
14 countries of Global South are
likely to attend it. These are Mad-
agascar, Uganda, Samoa, Timor
Letse, DR Congo, Togo, Mali, Ni-
geria, Egypt, Tanzania, Mauritius,
Burundi, Turkmenistan and Qatar.
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NHRC announces winners

of short films competition

NHRC, India announced the win-
ners of its 10® prestigious annual
competition for short films on hu-
man rights in 2024. It has chosen
‘Doodh Ganga- Valley’s Dying
Lifeline’ for the first prize of Rs
2 lakh. The documentary film by
Er Abdul Rashid Bhat from Jam-
mu & Kashmir raises concerns
on how the free flow of various
waste into the pristine water of
Doodh Ganga river has polluted it
and the need for its restoration for
the overall good of the people in
the valley. The film is in English,
Hindi and Urdu with subtitles
presented in English.
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NHRC, India begins its two-week Online Short Term Internship Programme

NHRC, India Secretary General, Shri Bharat Lal, in his inaugural address says,
transformation lies not merely in observing injustices but in taking decisive action

Says, cultivating responsiveness to rights violations, from subtle indignities to overt
abuses, is paramount

80 university-level students from diverse academic disciplines from 18 States and Union
Territories of the country, shortlisted to attend out of 932 applicants

https://pib.gov.in/PressReleasePage.aspx?PRID=2108124
Posted On: 04 MAR 2025 5:34PM by PIB Delhi

The National Human Rights Commission (NHRC), India began its two-week online short
term internship (OSTI). 80 university-level students from diverse academic disciplines
from 18 States and Union Territories of the country have been shortlisted out of 932
applicants to participate in this programme. The two-week programme aims to foster
human rights consciousness and proactive engagement, empowering individuals to serve
as catalysts for a more just, equitable, and humane society for all citizens.

NHRC, India Secretary General, Shri Bharat Lal in his address urged the students to view
this period not merely as an addition to their curriculum vitae, but as a critical phase in
their personal and professional development. He emphasised that the true value of the
internship lies in the deep, lasting knowledge offered for the transformation of the interns’
thinking, behaviour, and sensitivity to the challenges confronting society. In an era when
information is readily accessible on laptops and mobile devices, the real challenge is
bridging the gap between digital access and internalisation followed by application.

The Secretary General stressed that the two-week programme is designed to foster
sensitivity to suffering and injustice, along with instilling a deep sense of responsibility.
He noted that true transformation lies not merely in observing injustices but in taking
decisive action, and that cultivating responsiveness to rights violations—from subtle
indignities to overt abuses—is paramount. This programme aspires to instill these
gualities, ensuring that education transcends mere knowledge to cultivate a more humane
and engaged individual.

Lt Col Virender Singh, Director, NHRC, India gave an overview of the internship
programme and meticulously designed curriculum. The curriculum includes lectures,
team and individual competitions such as group research project presentation, book
review and declamation competition and virtual tours of institutions such as Tihar Jalil,
which offer first-hand insights into human rights realities.


https://pib.gov.in/PressReleasePage.aspx?PRID=2108124
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The OSTI is designed to equip students from diverse academic backgrounds with the
knowledge and skills necessary to address human rights challenges. Through interactive
sessions and engaging activities, interns will gain a deeper understanding of international
human rights law, human rights issues specific to India, and effective advocacy strategies.
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NHRC India Launches Online Internship to Cultivate Human Rights Awareness and
Advocacy

Shri Bharat Lal highlighted that the essence of this programme lies in developing a deep
sensitivity to suffering and injustice, instilling a profound sense of responsibility among
participants.

https://www.devdiscourse.com/article/law-order/3285203-enhancing-earths-safety-a-
journey-in-earthquake-risk-reduction

Devdiscourse News Desk | New Delhi | Updated: 04-03-2025 21:37 IST | Created: 04-03-
2025 21:37 IST

The National Human Rights Commission (NHRC) of India has commenced its two-week
Online Short-Term Internship (OSTI), aimed at fostering human rights awareness and
proactive engagement among university students across the country. Out of a competitive
pool of 932 applicants, 80 students from diverse academic disciplines, representing 18
states and union territories, have been selected to participate in this prestigious
programme.

The internship seeks to empower young individuals to become catalysts for a more just,
equitable, and humane society. NHRC Secretary General, Shri Bharat Lal, emphasized
in his address that the internship is more than just a credential for students' résumés; it is
a transformative experience meant to shape their perspectives, behavior, and sensitivity
toward societal challenges. He underscored the importance of bridging the gap between
digital access to information and its internalization, followed by practical application.

Shri Bharat Lal highlighted that the essence of this programme lies in developing a deep
sensitivity to suffering and injustice, instilling a profound sense of responsibility among
participants. He pointed out that true transformation occurs not merely by recognizing
injustices but by taking decisive action against them. The internship is designed to
cultivate responsiveness to human rights violations, ranging from subtle indignities to
outright abuses, ensuring that education evolves beyond theoretical knowledge to create
engaged and humane individuals.

Providing an overview of the meticulously structured programme, NHRC, India Director,
Lt Col Virender Singh, outlined its dynamic curriculum. The internship encompasses a
series of lectures, team-based and individual competitions—including group research
project presentations, book reviews, and declamation contests—and virtual visits to
significant institutions like Tihar Jail. These experiences offer students firsthand insights
into the realities of human rights concerns in India.

The OSTI is structured to equip students with the necessary knowledge and skills to
effectively address human rights challenges. Through interactive sessions and engaging
activities, interns will gain a deeper understanding of international human rights laws,
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human rights issues specific to India, and effective advocacy strategies. By the end of the
programme, participants will not only have enhanced their knowledge but also developed
the moral and intellectual framework required to champion human rights in their
respective fields.
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India Ground Report
New Delhi : TITISARYT A I T BT MAATS aY A SSHIRIY HRIHH IR fhdT

https://indiagroundreport.com/new-delhi-nhrc-launches-two-week-online-short-term-
internship-programme/

By India Ground Report | March 4, 2025
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NHRC-MEA Launch Human Rights Training for Global South Officials in Delhi

https://www.constructionworld.in/policy-updates-and-economic-news/nhrc-mea-launch-
human-rights-training-for-global-south-officials-in-delhi/69793

04 Mar 2025 2 Min Read CW Team

The six-day Indian Technical and Economic Cooperation Executive (ITEC) Capacity
Building Programme on human rights for the NHRIs of Global South, being organized by
the National Human Rights Commission (NHRC), India in partnership with the Union
Ministry of External Affairs (MEA) began in New Delhi today. About 47 participants from
the NHRIs of 14 countries of the Global South have confirmed their participation. These
are Madagascar, Uganda, Samoa, Timor Leste, DR Congo, Togo, Mali, Nigeria, Egypt,
Tanzania, Mauritius, Burundi, Turkmenistan, and Qatar.

Justice V Ramasubramanian, Chairperson, NHRC, India in his inaugural address said
that India is a country of rich diverse cultural ethos with various castes, communities, art
forms and languages and yet it thrives in its unity of shared values and traditions for
centuries. However, he said that diversity also comes with diverse problems requiring
diverse solutions. Every country has its socio-cultural, political, and economic traditions
and diversities may face challenges while addressing the human rights issues given their
standardised approaches set to dealing with them following the Universal Declaration of
Human Rights. Therefore, solutions to the problems can’t be tailor-made for every country
to follow.

Justice Ramasubramanian said that such platforms like ITEC provide an opportunity to
share and exchange each other’s rich cultural diversity and human rights values to think
and find ways how best to address the ever-emerging human rights challenges in each
country with its social, cultural, political and economic realities.

He expressed his gratitude to the participating senior functionaries of the NHRIs of Global
South and their countries for accepting NHRC, India’s invitation to depute them for
participation. He also referred to many ancient Indian texts highlighting the human values
and ethos practiced in the countries or centuries, which hold relevance even today for the
whole world.
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Odisha: NHRC orders probe into Nepalese student"s death at KIIT, seeks report by
Mar 10

https://economictimes.indiatimes.com/news/india/odisha-nhrc-orders-probe-into-
nepalese-students-death-at-kiit-seeks-report-by-mar-
10/articleshow/118705162.cms?from=mdr

PTI | Last Updated: Mar 04, 2025, 02:16:00 PM IST

Synopsis

The NHRC has initiated an on-spot inquiry into the death of Prakriti Lamsal, a Nepalese
student at KIT University, who allegedly died by suicide. She reportedly faced
harassment by her ex-boyfriend and neglect by the university. Ten KIIT employees are
accused of assaulting Nepalese students protesting for justice. The inquiry report is
expected by March 10.

The National Human Rights Commission (NHRC) has ordered an on-spot inquiry into the
death of a Nepalese girl student at KIIT University in Odisha and asked its officials to
submit a report by March 10. The NHRC issued the order while acting on a complaint that
20-year-old Prakriti Lamsal died allegedly by suicide in her hostel room on February 16.

The commission said that the investigation should be held in accordance with the
provisions of the Protection of Human Rights Act, 1993.

"Considering the seriousness of the matter, the commission directs the Registrar (Law)
to proceed for an inquiry in KIIT University, Bhubaneswar to conduct an on-spot inquiry
along with a team consisting of two officers from the investigation division, one not below
the rank of SSP and one officer/official from Law Division, and submit its inquiry report to
the Commission by 10th March, 2025," the NHRC order said.

Complainant Ashutosh B, in his petition, alleged that Lamsal, a Nepalese student at
Kalinga Institute of Industrial Technology (KIIT) University, had faced harassment by her
ex-boyfriend and that the university's International Relations Office (IRO) had neglected
her complaints, leading to her tragic suicide.

The complainant also claimed that protests by Nepalese students, who sought justice in
the incident, were met with verbal abuse, threats, and physical assault by KIIT officials
and security guards.

The petitioner also urged the commission to take action against KIIT officials, including
founder Achyuta Samanta, for their "failure to address harassment complaints and their
involvement in the exploitation of tribal students"”.

Prakriti, a third-year Computer Science student at KIIT, was found dead in a hostel room
of the university on the evening of February 16.
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The police arrested one engineering student of the varsity on the charge of abetment and
he is now in judicial custody since February 17.

Ten employees of KIIT were apprehended on the charge of physical assault, verbal abuse
and eviction of Nepalese students from the hostel for staging protests and demanding
justice over the girl's suicide.

The KIIT authorities tendered an apology over the incident.
The state government has set up a high-level committee to probe into the KIIT incident.

The Odisha government and KIIT authorities have urged the Nepalese students to return
to campus and join studies with assurance of safety and dignity.

Earlier, seeking a detailed probe, the Nepal NHRC had also urged its Indian counterpart
to look after the matter.



TIMES OF INDIA, Online, 5.3.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Times of India
NHRC orders probe into city univ incident

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-orders-probe-into-city-univ-
incident/articleshow/118713314.cms

Debabrata Mohapatra / Mar 4, 2025, 19:50 IST

Bhubaneswar: National Human Rights Commission (NHRC) has initiated a probe into a
Nepalese student's suicide and alleged harassment of other students from the Himalayan
nation at a private education institute here. The commission has asked its team to submit
findings by March 10.

"The commission has directed its director general (investigation) to assign a team of
officers from the investigation and law divisions to conduct an on-spot inquiry at KIT
university, Bhubaneswar, and submit report by March 10," read the order.
"Considering the seriousness of the matter, the commission directs its registrar (law) to
proceed for inquiry in KIIT university along with team consisting of two officers from the
investigation division, one not below the rank of SSP, and one officer from law division,"
the order stated.
NHRC's action comes after Ashutosh B, a Baramunda resident, filed a complaint recently.
Nepal's human rights commission, too, had contacted its Indian counterpart seeking
justice.

The third-year computer science student from Nepal was found dead in her hostel room
on Feb 16 evening. Police confirmed she died by hanging following alleged harassment
by a fellow student. Her death had triggered protest from Nepalese students leading to
their alleged forced eviction from the university.
The incident led Nepal Prime Minister K P Sharma Oli to activate diplomatic channels to
seek justice for the affected students. KIIT officials later expressed regret for the incident,
while 10 staff members were arrested for assaulting Nepalese students. A high-level govt
committee continues its investigation into the matter.
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Nepali KIIT student death: NHRC orders a high level inquiry

https://www.thehindu.com/news/national/nepali-kiit-student-death-nhrc-orders-a-high-
level-inquiry/article69289318.ece

Updated - March 04, 2025 06:01 pm IST - BHUBANESWAR
The Hindu Bureau

The National Human Rights Commission has directed a high-level probe into the alleged
suicide by Nepali girl student and subsequent assault on Nepali students on campus of
Bhubaneswar- Kalinga Institute of Industrial Technology (KIIT), a Deemed to be
University.

The apex rights panel asked its investigation team to look into other reported irregularities
such as exploitation of tribal students and land illegal land acquisition by the institute.

Meanwhile, KIIT said normalcy returned to campus following the ‘unfortunate and
unexpected event (suicide) on February 16.

One Asutosh B. had moved NHRC alleging that Prakriti Lamsal, a Nepali student at KIIT
had faced harassment by her friend, Advik Srivastava, and that the university’s
International Relations Office (IRO) had neglected her complaints, contributing to her
tragic suicide.

“Protests by Nepali students seeking justice were met with verbal abuse, threats, and
physical assault by KIIT officials and security guards. Moreover, KIIT and Kalinga Institute
of Social Sciences (KISS) were accused of exploiting tribal children, violating their human
rights, and engaging in illegal land acquisitions,” the complainant filed.

He urged Commission to take action against KIIT officials, including founder Achyuta
Samanta, for their failure to address harassment complaints and their involvement in the
exploitation of tribal students.

The NHRC on February 28, 2025 had directed the Director General (Investigation) to
assign a team of officers from the Investigation Division and Law Division of the
Commission to conduct an on-spot inquiry at KIIT University and submit their inquiry
report to the Commission by March 10, 2025.

Odisha asks KIIT authorities to initiate action against 'unruly' employees

Now, considering the seriousness of the matter, the Commission has directed the
registrar (law) to proceed for inquiry in KIIT University, Bhubaneswar to conduct an on
spot inquiry along with team consisting two officers from investigation division, one not
below the rank of senior superintendent of police and one officer from Law Division and
submit its inquiry report to the Commission by March, 2025.
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The institute said KIIT had swiftly handed over the matter to the police for a thorough
investigation and taken action against errant officials. More than 400 Nepali students have
already returned to the campus, satisfied with the action taken by KIIT and arrangements
made for their safety, said the institute.

“‘While the vice-chancellor and registrar of KIIT have issued public apologies, what
remains deeply concerning is the continued negative campaign against KIIT, KISS, and
its founder Achyuta Samanta,” KIIT rued.

Certain media outlets, organizations, and individuals have taken this tragedy as an
opportunity to spread false narratives, amplifying the issue unnecessarily, and attempting
to defame one of India’s most respected educational institutions, said university official.

KIIT announces scholarship in memory of Nepalese student

“What is particularly disheartening is the unjust treatment of the founder, whose entire life
has been dedicated to the betterment of society through education and social welfare.
Instead of receiving support during this trying time, he is being unjustly burdened by the
weight of these attacks,” he maintained.

‘KIIT has not evaded its responsibility in the matter. The founder of the institution
personally addressed the concerns of Nepalese students in the presence of Nepalese
Embassy officials, and the family of Prakriti Lamsal has publicly acknowledged the
ongoing government efforts and the university’s cooperation,” said university in a lengthy
statement.
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NHRC to probe suicide case of Nepalese girl student at Odisha’s KIIT University

https://www.hindustantimes.com/cities/others/nhrc-to-probe-suicide-case-of-nepalese-
girl-student-at-odisha-s-kiit-university-101741094683752.html

By HT Correspondent | Mar 04, 2025 06:54 PM IST

The National Human Rights Commission has directed its officials to submit its inquiry
report to the Commission by March 10

The National Human Rights Commission (NHRC) has ordered an on-spot inquiry into the
death of a Nepalese girl student at KIIT University in Odisha and asked its officials to
submit a report by March 10.

The NHRC issued the order while acting on a complaint that the 20-year-old student died
by suicide in her hostel room in KIIT University on February 16 afternoon. The commission
said that the investigation should be held by the provisions of the Protection of Human
Rights Act, 1993.

“Considering the seriousness of the matter, the commission directs the Registrar (Law)
to proceed for an inquiry in KIIT University, Bhubaneswar to conduct an on-spot inquiry
along with a team consisting of two officers from the investigation division, one not below
the rank of SSP and one officer/official from Law Division, and submit its inquiry report to
the Commission by 10th March, 2025,” the NHRC order said.

The complainant, Ashutosh B, in his petition, alleged that the Nepalese student at Kalinga
Institute of Industrial Technology (KIIT) University, faced harassment by her “ex-
boyfriend” and that the university’s International Relations Office (IRO) had neglected her
complaints that ended in her suicide.

He also alleged that protests by Nepalese students, who sought justice in the incident,
were met with verbal abuse, threats, and physical assault by KIIT officials and security
guards.

The petitioner also urged the commission to take action against KIIT officials, including
founder Achyuta Samanta, for their “failure to address harassment complaints and their
involvement in the exploitation of tribal students”.

The police have so far arrested the main accused, a batchmate of the deceased on the
charge of abetment, and he has been in judicial custody since February 17. So far 10
employees of KIIT have been apprehended on the charge of physical assault, verbal
abuse and eviction of Nepalese students from the hostel for staging protests.

The state government has set up a high-level committee to probe into the KIIT incident.
Though the Odisha government and KIIT authorities have urged the Nepalese students
to return to campus, more than half of the students are yet to return citing safety concerns.
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Meanwhile, members of the Congress Minority Cell on Tuesday staged a protest in front
of the KIIT University in Bhubaneswar demanding justice for the deceased Nepali girl.
They had a scuffle with the police when some of them tried to enter the University
premises. Traffic in the area was halted for an hour and hundreds of vehicles were
stranded on both sides of the road due to the protest.
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NHRC team to visit Odisha’s KIIT over Nepali girl student’s death

https://www.thehansindia.com/news/national/nhrc-team-to-visit-odishas-kiit-over-nepali-
qirl-students-death-950730

IANS | 4 Mar 2025 3:15 PM IST

HIGHLIGHTS An NHRC team will visit Odisha’s Kalinga Institute of Industrial Technology
(KIIT) to investigate the alleged suicide of a Nepali girl student due to harassment by her
ex-boyfriend that was ignored by the college staff despite repeated complaints, a
representative of the rights panel said on Tuesday.

New Delhi: An NHRC team will visit Odisha’s Kalinga Institute of Industrial Technology
(KIIT) to investigate the alleged suicide of a Nepali girl student due to harassment by her
ex-boyfriend that was ignored by the college staff despite repeated complaints, a
representative of the rights panel said on Tuesday.

The commission has taken note of a complaint filed by Kalinga Rights Forum over the
incident and formed a probe team, said NHRC Member Priyank Kanoongo.

The investigating team will verify if the student died due to suicide and her colleagues
were ill-treated by the authorities when they tried to complain about the incident, said an
NHRC official.

In a message on a social media platform, the complainant Forum alleged that KIIT failed
to act on complaints of the Nepali girl student who was facing alleged harassment on the
campus.

The deceased, Prakriti, a third-year B. Tech (Computer Science) student from Nepal, was
found dead in her hostel room on February 16. While police initially registered the case
as a suicide, the circumstances surrounding her death sparked protests on campus.

In the aftermath of the incident, several Nepali students fled the KIIT campus. However,
later, over 150 students returned, with many re-entering India through the Raxaul border
in Bihar.

The girl's death under suspicious circumstances sparked a diplomatic row between New
Delhi and Kathmandu, prompting Odisha Chief Minister Mohan Charan Majhi to speak to
Nepal's Foreign Minister, Dr Arzu Rana Deuba, and assuring strict action against those
responsible.

The call followed reports that the college administration had ordered Nepali students to
vacate the hostel over their protests after the incident.

During the discussion, Dr Deuba called for a fair and transparent investigation into the
death of the student, identified as Prakriti Lamsal, and urged the Odisha government to
ensure justice.
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In response, CM Majhi reaffirmed the Odisha government's commitment to safeguarding
the well-being of all students.

"Nepali students are like our own children. They will study here with full dignity and
security,” Majhi stated, adding that the government is closely monitoring the situation and
taking necessary measures to rebuild trust among students.



STATESMAN, Online, 5.3.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Statesman

Nepalese student’s death case at Odisha’s KIIT varsity: NHRC orders on-the-spot
probe

The National Human Rights Commission (NHRC) ordered a high-level probe into the
death of a Nepalese student and subsequent eviction of students of the Himalayan nation
from Bhubaneswar-based Kalinga Institute of Industrial Technology (KIIT) University.

https://www.thestatesman.com/india/nepalese-students-death-case-at-odishas-Kiit-
varsity-nhrc-orders-on-the-spot-probe-1503404268.html

Statesman News Service | Bhubaneswar | March 4, 2025 1:44 pm

The National Human Rights Commission (NHRC) ordered a high-level probe into the
death of a Nepalese student and subsequent eviction of students of the Himalayan nation
from Bhubaneswar-based Kalinga Institute of Industrial Technology (KIIT) University.

The apex right panel, taking note of a petition filed by local resident Ashutosh B, issued
a direction in this regard on Monday.

“The Commission directed the Director General (Investigation) to assign a team of
officers/ officials from the Investigation Division and Law Division of the Commission to
conduct an on-spot inquiry at KIIT University, Bhubaneswar, under the provisions of the
Protection of Human Rights Act, 1993 and to submit their inquiry report to the Commission
by March 10, 2025”, the order stated.

“Considering the seriousness of the matter, the Commission directs the Registrar (Law)
to proceed for inquiry in KIIT University, Bhubaneswar to conduct an on spot inquiry along
with team consisting two officers from Investigation Division, one not below the rank of
SSP and one officer/official from Law Division and submit its inquiry report to the
Commission by 10th March, 2025,” it stated.

The complainant alleged that a Nepali student at Kalinga Institute of Industrial Technology
(KIIT) University, had faced harassment by her named ex-boyfriend, Advik Srivastava,
and that the university’s International Relations Office (IRO) had neglected her
complaints, contributing to her tragic suicide, the order mentioned.

Protests by Nepali students seeking justice were met with verbal abuse, threats, and
physical assault by KIIT officials and security guards. Additionally, the complainant
accused Kalinga Institute of Industrial Technology (KIIT) University and Kalinga Institute
of Social Sciences (KISS) of exploiting tribal children, violating their human rights, and
engaging in illegal land acquisitions. A 2017 Child Welfare Committee report revealed
poor living conditions at Kalinga Institute of Social Sciences (KISS), including
overcrowding, unclean facilities, and lack of basic amenities, the order quoting the
contents of the petition noted.
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The complainant urged the commission to take action against KIIT officials, including
founder Achyuta Samanta, for their failure to address harassment complaints and their
involvement in the exploitation of tribal students, according to the NHRC order uploaded
on the Commission’s website.

Around 2000 foreign students from 65 countries are enrolled in KIIT, which is widely
regarded as one of the premier private universities in the country. Sizable bulks of the
foreign students are from the Himalayan nation. The varsity has an overall roll strength of
40,000 students, including those from foreign countries. Allegations of grabbing of 12
acre-patch government land were earlier leveled against the private university founded
by former BJD MP Samanta.

A 20-year-old engineering student from Nepal was found dead in her hostel room on 16
February, triggering widespread student unrest.

The visuals of students of Nepal being forcibly evicted from the university hostel and being
manhandled later went viral on social media platforms, drawing outrage from several
guarters, including the Nepal PM and diplomats of the neighbouring country.

A visibly embarrassed Odisha Government later constituted a high-level inquiry fact-
finding committee to probe the incident, which the Government described as ‘most
unfortunate’. The governmental inquiry into the KIIT episode is still in progress, and its
findings are yet to be made public.
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NHRC takes cognizance of dog bite menace
5 lakh child victims of dog bites in 2024: NHRC takes cognizance

Over 21 lakh dog bite incidents were reported in 2024, which resulted in 37 deaths, as
per a Lok Sabha response.

https://www.barandbench.com/news/5-lakh-child-victims-of-dog-bites-in-2024-nhrc-
takes-cognizance

Ratna Singh | Published on: 04 Mar 2025, 6:50 am
2 min read

The National Human Rights Commission (NHRC) recently directed the Animal Welfare
Board, Haryana to investigate dog bite cases in the State and submit an Action Taken
Report (ATR).

The incident came to light after a news article published data provided by the Union
Minister of Fisheries, Animal Husbandry, and Dairying in the Lok Sabha highlighting that
approximately 21,95,122 dog bite incidents were reported in 2024. 5 lakh of the victims
were children, whereas 37 deaths were recorded.

The complainant, Anubhava Shrivastava Shahai, in her letter to the NHRC highlighted
the gravity of the issue, calling it a complete failure on the part of state governments.

She criticised authorities for not effectively controlling the stray dog population and
flagged the issues of irregular sterilisation and inadequate infrastructure for implementing
the Animal Birth Control (ABC) Guidelines.

Additionally, she said that the lack of animal shelter homes to keep aggressive and
ferocious dogs under observation, as mandated by the 2023 ABC Guidelines, has
worsened the situation. As a result, the stray dog population continues to grow, causing
distress to citizens, she said.

She further stated that central, state, and local-level monitoring committees are either not
functioning properly or may not have been constituted in every state and district.

Urging immediate action, she requested cognizance of the issue and called for notices to
be issued to the Animal Welfare Board of India (AWBI) and all states to take prompt
measures to protect citizens.

Taking cognizance of the same, NHRC Assistance Registrar (Law) Brijvir Singh ordered,

"Let the complaint be transmitted to the Chairman, Animal Welfare Board of India, Ministry
of Fisheries, Animal Husbandry and Dairying, Faridabad, Haryana, with directions to get
the allegations made in the complaint looked into and to submit an Action Taken Report
within four weeks for perusal of the Commission."
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It was further directed that a copy of the complaint/intimation be forwarded as an
attachment for necessary action in accordance with the Commission’s directions. An
Action Taken Report is requested to be submitted to the Commission within four weeks

from the date of receipt of this letter.
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NHRC orders probe into rising dog bite cases in Haryana

According to the Ministry of Animal Husbandry, in 2024 alone, nearly 21.95 lakh dog bite
cases were recorded, including five lakh children among the victims.

https://www.thenewsminute.com/news/paytm-shares-plunge-over-3-pc-after-ed-issues-
notice-over-fema-violations

Written by: TNM Staff | Published on: 04 Mar 2025, 4:02 pm

The National Human Rights Commission (NHRC) has directed the Animal Welfare Board
in Haryana to investigate the rising incidents of dog bites across the state and submit a
report on the measures taken to address the issue. The direction comes after a news
report citing data presented in the Lok Sabha by the Union Minister of Fisheries, Animal
Husbandry, and Dairying, revealed that in 2024 alone, nearly 21.95 lakh dog bite cases
were recorded, including five lakh children among the victims. Further, 37 fatalities were
also reported.

| According to the Bar and Bench, a complaint was filed to the NHRC by Anubhava
Shrivastava Shahai, raising serious concerns about the issue, condemning the state
governments for their failure to address the crisis effectively. She pointed out lapses in
stray dog population control, citing inconsistent sterilization efforts and insufficient
infrastructure to implement the Animal Birth Control (ABC) guidelines properly. She also
highlighted the absence of adequate shelter homes to house aggressive or dangerous
stray dogs for observation, a requirement under the 2023 ABC Guidelines. This
deficiency, she argued, has exacerbated the problem, leading to a continuous rise in the
stray dog population and increasing distress among residents.

Shahai also noted that monitoring committees at central, state, and local levels were
either non-functional or, in some instances, absent in certain states and districts. Seeking
urgent intervention, she urged authorities to issue notices to the Animal Welfare Board of
India (AWBI) and all state governments, calling for immediate action to address the
situation.

In response, NHRC Assistant Registrar (Law) Brijvir Singh instructed that the matter be
referred to the Chairman of the Animal Welfare Board of India, under the Ministry of
Fisheries, Animal Husbandry, and Dairying in Faridabad, Haryana. The board has been
directed to investigate the concerns raised in the complaint and submit an Action Taken
Report within four weeks. Additionally, the Commission ordered that a copy of the
complaint be forwarded for necessary action as per its directives.
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Bar & Bench | Published on: 04 Mar 2025, 12:48 pm
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s-death-at-kiit-seeks-report-by-mar-10-news-in-hindi-2025-03-04
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Odisha News: 3Nf&=M & KIIT H AUTEH BTAT B HId WR FST T, NHRC A fau wiig
& 3SR, ST Tt srusey|

NHRC 7 30 g & fou U foRiy g@ fda foar g, S AHaifdeRr dRemr Sififaas,
1993 & dgd BT | SIid &1 HBT Ie=T Tg ST ¢ 1o KIIT BHT B TS DI 3 aoig
a1 |

https://navbharatlive.com/india/odisha-newsbig-action-death-of-nepali-student-in-
odishas-kiit-nhrc-orders-investigation-know-all-updates-1144210.html

By 9RY AT | Updated On: Mar 04, 2025 | 04:22 PM

AR ST &b HiehT SHKTe TP Sefead cararsi (KIIT) fayfasmea o ug et Auredt
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NHRC @1 ¢ ® T8 i
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Calls for Justice: Brutal Murder Uncovers Corruption in Beed

Bajrang Sonawane, an NCP Lok Sabha member, demanded evidence of brutality against
sarpanch Santosh Deshmukh be submitted to the NHRC. Deshmukh was murdered after
opposing an extortion bid. This incident led to the resignation of NCP leader Dhananjay
Munde as further evidence of the crime emerged.

https://www.devdiscourse.com/article/law-order/3284867-calls-for-justice-brutal-murder-
uncovers-corruption-in-beed

Devdiscourse News Desk | Chhatrapatisambhajinagar | Updated: 04-03-2025 15:09 IST
| Created: 04-03-2025 15:09 IST

Bajrang Sonawane, an NCP Lok Sabha member, has urged the Beed collector and police
to provide photos documenting the brutality against sarpanch Santosh Deshmukh to the
National Human Rights Commission (NHRC).

This demand comes in the wake of Dhananjay Munde's resignation as state cabinet
minister, following revelations that his associate Walimk Karad masterminded
Deshmukh's murder.

Deshmukh faced a gruesome fate as he was kidnapped, tortured, and murdered for
resisting an extortion attempt directed at an energy company in Beed. The CID's
chargesheet, replete with videos and photos of the atrocities, underscores the murder's
severity and has intensified calls for justice and accountability.

(With inputs from agencies.)
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Beed Authorities Should Submit To NHRC Pics Of Sarpanch's Torture: MP
Sonawane

Bajrang Sonawane said the Beed collector and police should submit photos of brutality
inflicted on sarpanch Santosh Deshmukh to the NHRC.

https://www.etvbharat.com/en/!state/beed-authorities-should-submit-to-nhrc-pics-of-
sarpanch-torture-says-mp-sonawane-enn25030403671

By PTI | Published : Mar 4, 2025, 9:46 PM IST

1 Min Read

Chhatrapati Sambhajinagar: NCP (SP) Lok Sabha member Bajrang Sonawane on
Tuesday said the Beed collector and police should submit photos of brutality inflicted on
sarpanch Santosh Deshmukh to the National Human Rights Commission (NHRC).
Notably, NCP leader Dhananjay Munde resigned as the state cabinet minister on
Tuesday, days after his close aide Walmik Karad was named as the mastermind in the
sarpanch murder case.

Deshmukh, the sarpanch of Massajog village in Beed, was abducted, tortured and
murdered on December 9 last year, allegedly for attempting to stop an extortion bid
targeting an energy company in the district. The opposition doubled down on its demand
for Munde’s resignation after gory photos and court chargesheet details related to the
killing surfaced, revealing the brutalities committed before the murder.

As Deshmukh was tortured and killed last year, the assailants recorded 15 videos, clicked
eight photos and even made two video calls, police have said in a chargesheet,
documenting the brutality endured by the victim. The videos and the photos are part of
the chargesheet submitted by the Crime Investigation Department (CID) before a court in
central Maharashtra's Beed district last week.
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Beed Sarpanch Murder Case: 'SIid SfYPT NHRC BT WY T $T TN, Tt
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https://www.amarujala.com/india-news/beed-sarpanch-murder-case-ncp-mp-bajrang-
sonawane-santosh-deshmukh-torture-photo-nhrc-news-updates-in-hindi-2025-03-04
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Bonded Labour Crisis: NHRC Slams Punjab Government's Flawed Probe

Bonded Labour Crisis: The NHRC slammed the Punjab government for a flawed probe
into the rescue of bonded labourers in Moga. The Commission has sought a report by
April 7.

https://theprobe.inf/human-rights/bonded-labour-crisis-nhrc-slams-punjab-governments-
flawed-probe-8788190

By Prema Sridevi 04 Mar 2025

Bonded Labour Crisis in Moga Sparks NHRC Fury

A human rights crisis that captured national attention last month has taken a dramatic
turn, with the National Human Rights Commission (NHRC) delivering a sharp rebuke to
the Moga district administration. The NHRC has accused the Moga authorities in Punjab
of conducting a flawed investigation into the alleged enslavement of 56 bonded labourers,
including women and children, at Sandhu Brick Kiln Industries in Patti Sandhuan village,
Moga.

The Probe has accessed the NHRC's letter, dated February 28, 2025, which demands a
thorough re-examination of the case. In its communication to the Punjab Labour
Commissioner and the Moga District Magistrate, the Commission noted that the report
from the Additional District Magistrate, Moga, is riddled with numerous loopholes and is
misleading.

We are a small, dedicated team at The Probe, committed to in-depth, slow journalism that
dives deeper than daily headlines. We can't sustain our vital work without your support.
Please consider contributing to our social impact projects: Support Us or Become a
Member of The Probe. Even your smallest support will help us keep our journalism alive.

The saga unfolded in January 2025 when Ankush Kumar, a 26-year-old bonded labourer
risked his life and escaped from the brick kiln in Moga to inform The Probe about the
plight of 56 individuals—including women and children—trafficked from Uttar Pradesh to
Punjab. Another bonded labourer, Arvind Kumar, also fled the Moga brick kiln to speak
with The Probe. In his video interview, Kumar revealed that around 19 children, along
with their families, were being forced to work against their will at the kiln. The
Probe teamed up with Nirmal Gorana, Convenor of the National Campaign Committee
for Eradication of Bonded Labour (NCCEBL), and met several more rescued bonded
labourers in Banhera Khas village, Saharanpur, Uttar Pradesh. This visit enabled us to
trace the missing bonded labourers from Saharanpur.

Meanwhile, Gorana sent a letter to the NHRC outlining the dire situation of the bonded
labourers in Moga, who were working at Sandhu Brick Kiln Industries. Gorana’s letter
included comprehensive details, listing the names of all 56 bonded labourers from 10
families and specifying the advances each family had allegedly received from the brick
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kiln owner. Some had taken as little as 10,000 rupees, pledging themselves and their
entire families to work at the kiln without pay for months, according to Gorana.

All the labourers, members of the Scheduled Caste (SC) community, were allegedly
subjected to grueling work without wages to repay debts. The Probe’s January
investigation and Gorana’s letter to the NHRC spurred a rescue operation by the Moga
district administration. As a result, in the first week of February, 46 labourers from eight
families were freed, though two families remained unaccounted for. During the rescue,
the Moga district administration recorded statements from the bonded labourers,
including children, who clearly described the grueling conditions and human rights
violations they had endured for so long.

Stay informed with The Probe. Get original stories, exclusive insights, and thoughtful, in-
depth analysis delivered straight to your phone. Join our WhatsApp channel now! Click
the link to join: https://whatsapp.com/channel/0029VaXEzAk90x20tX|7Lo0L

Yet, the Moga administration’s action taken report, submitted on February 6 by the
Additional District Commissioner (ADC), was filled with misleading information. The ADC
reported that a five-member committee, including representatives from the DSP’s office,
Moga, Civil Surgeon Moga, ALC Moga, and the District Child Protection Officer, Moga,
visited the brick kiln in question. All 56 members from 10 families were identified, though
two families were absent, having left the site of their own accord. Statements were
recorded from the remaining eight families present at the kiln. The household heads
expressed their desire to return home, requesting they be sent back after receiving
outstanding wages for their work. The ADC claimed that, based on these statements, the
committee concluded the families named in the complaint were not held as bonded
labourers at the kiln.

The NHRC, however, isn’'t convinced. In a strongly worded letter to the Punjab
government, the commission dismantled the report’s credibility. “The report has several
loopholes and is misleading,” wrote Assistant Registrar Brijvir Singh from the NHRC,
guestioning how the committee could dismiss bonded labour without verifying compliance
with labour laws or confirming payment of outstanding wages. The committee hurriedly
sent all families back to their homes without determining whether the labourers had
received their due wages.

The NHRC expressed dissatisfaction with the inquiry conducted by the committee, noting
its apparent “lack of expertise in labour laws” and criticising the Moga administration for
concluding the workers were not bonded labourers despite their claims of unpaid dues.
The commission emphasised that bonded labour, by definition, involves forced work
without wages or to repay debt—conditions the labourers themselves alleged. It has
demanded answers by April 7 on seven critical points, including whether the kiln was
licensed, wages were paid, and basic amenities like schooling and healthcare were
provided.
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The Commission in its letter asked the Moga administration to forward legible copies of
the wage register, muster roll, wage slips, and copies of registers required under various
labour legislations (Payment of Wages Act, Contract Labour (Regulation & Abolition) Act,
Inter-State Migrant Workmen (Regulation of Employment & Conditions of Service) Act).
In the absence of these mandated documents and the benefits required by law, the
District Magistrate is obligated to presume that the labourers are bonded labourers.

It further questioned whether the brick kiln owner complied with all provisions of the
Minimum Wages Act, 1948, and its associated rules. If not, what actions were taken?
Were the labourers provided with basic amenities such as schooling for children, medical
and healthcare services, food, water, sanitation/toilets, and proper accommodation by the
employer? Beyond these, were the released bonded labourers granted benefits under
government welfare schemes like MGNREGA, housing, ration cards, and education, as
outlined in the Ministry of Labour and Employment’s directive dated May 18, 2016? Was
the Vigilance Committee, mandated under Section 13 of the Bonded Labour System
(Abolition) Act, 1976, constituted? If not, why? If it is operational, since when? Did
members of the Vigilance Committee from SC and ST communities accompany the
team? If not, the reasons must be explained, the NHRC asserted in its letter.

"This is a Travesty of Justice"

“This is a travesty of justice,” said Nirmal Gorana, convener of the NCCEBL and the
complainant who initially brought the case to the NHRC'’s attention. “These families were
trafficked, exploited, and now abandoned by a system meant to safeguard them. The
administration’s haste to exonerate itself has deprived them of justice and rehabilitation,”
Gorana told The Probe.

Gorana elaborated: “Two bonded labourers told The Probe on camera that they escaped
to seek help. All the bonded labourers approached me and requested our organisation’s
support for their rescue. We even obtained videos from inside the brick kiln showing some
of them pleading for assistance. Children were being forced into labour there. The brick
kiln owner withheld wages, prevented them from leaving, and compelled them to work for
free. Some labourers reported physical and verbal abuse and being forced to work
against their will without pay. Why did the Moga district administration choose to
whitewash this case and declare them not bonded labourers? Clearly, the government
wants to conceal the disgrace that such a shameful bonded labour system existed in their
jurisdiction. What about justice for these impoverished labourers?” Gorana questioned.

The NHRC'’s intervention highlights a systemic failure. Bonded labour, prohibited under
the Bonded Labour System (Abolition) Act of 1976, persists as a widespread scourge in
India, often concealed by debt traps and informal employment. The Moga case
exemplifies this pattern: families enticed by agents with advance payments, only to be
trapped in perpetual servitude. Yet, the administration’s response reflects a disturbing
trend—recasting such cases as mere labour disputes rather than human rights violations,
a strategy experts say evades accountability and the issuance of release certificates.
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The Commission’s critique poses sharp questions. Did Sandhu Brick Kiln Industries
possess a valid license? Were wage registers, muster rolls, or other required records
kept? The NHRC contends that the absence of such documentation should legally
presume bonded labour. Furthermore, the committee neglected to verify whether the
labourers received their dues before being sent away—an oversight that risks driving
them back into exploitation. “Sending them home without wages or support isn’t rescue;
it's abandonment,” Gorana stated.

Children, the most vulnerable in this crisis, remain a critical concern. The NHRC had
mandated their immediate rescue and presentation to the Child Welfare Committee under
the Juvenile Justice Act and Child Labour Act. However, the Moga report skirts their fate,
providing no evidence of rehabilitation or safeguards against further trafficking—a blatant
breach of the NHRC'’s directive.

The rescued families, now returned to Uttar Pradesh, confront an uncertain future without
government assistance such as MGNREGA benefits, housing, or ration cards, which the
NHRC insists must be provided under a 2016 Ministry of Labour scheme. “Rescue is
meaningless without rehabilitation,” Gorana stressed.

“These families need a lifeline, not just a truck ride home. The administration’s denial
shields the powerful—kiln owners, contractors, and a corrupt supply chain—while the
poor are left to fend for themselves. The Moga district administration should have
recorded the statements of each labourer and soon after the rescue, they should have
issued release certificates to the bonded labourers. This could have helped them get
access to rehabilitation packages from the government. Instead, the district administration
decided to hide the existence of such a heinous crime in their jurisdiction. This will yet
again push these rescued labourers into the vicious cycle of bondage,” stated Gorana.

The Moga administration has stayed silent, with the District Magistrate unavailable for
comment as of March 4. Meanwhile, Sandhu Brick Kiln Industries has issued no public
statement, leaving the owner and agents unaccountable—for the moment.

The NHRC'’s April 7 deadline looms as a critical test of whether Punjab will uphold justice
or persist in evasion. As the commission probes further, the Moga bonded labour crisis
serves as a grim reminder: modern slavery flourishes not only in brick kilns but also in the
shadows of bureaucratic indifference. For the 46 rescued—and the 10 still unaccounted
for—the struggle for dignity remains far from resolved.
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NHRC seeks ATR on plight of Juang tribal community
https://www.orissapost.com/nhrc-seeks-atr-on-plight-of-juang-tribal-community/

PNN | Updated: March 4th, 2025, 09:43 IST

Keonjhar: The National Human Rights Commission (NHRC) has taken cognizance of a
complaint and sought an Action Taken Report (ATR) from the District Magistrate-cum-
Collector of Keonjhar, regarding alleged human rights violations affecting the Juang
Particularly Vulnerable Tribal Group (PVTG). The commission has directed officials to
submit the report within four weeks.

The NHRC issued the order Friday after reviewing a petition filed by human rights activist
and lawyer Radhakanta Tripathy. The petition alleges that negligence and apathy on part
of state’s ST & SC Development, Minorities & Backward Classes Welfare department and
the Keonjhar district administration have resulted in severe hardships for the Juang PVTG
community, including lack of all-weather roads, healthcare, and education.

Tripathy further alleged that many villages lack basic infrastructure, forcing residents to
transport patients on makeshift cots. Despite Keonjhar district having one of the highest
allocations from the District Mineral Foundation (DMF) funds, authorities have failed to
address these pressing needs, he claimed.

The petition highlighted the plight of Juang tribesmen living in 114 villages without basic
amenities. The Juangs are one of the 13 PVTGs among the 62 tribal communities found
in Odisha, who primarily reside in and around the Gonasika Hill area of Banspal block in
Keonjhar district.

Citing a specific case, Tripathy reported that due to inadequate healthcare facilities, 35-
year-old Sunia Juanga, his wife Rashmi, 30, and their 6-month-old daughter, Nani, died
in Jantari village. Their three surviving children are now orphaned. The petition alleged
that health services are virtually nonexistent, with the nearest primary health centre
located 15 km away and the block headquarters at about 40 km distance. A few Juang
families benefit from the state-sponsored Biju Swasthya Kalyan Yojana (BSKY) or the
National Health Card, the complaint stated.

Additionally, the petition contended that there is no official database tracking minor
orphans or child marriages within the Juang community. It accused state authorities of
negligence and inaction, raising serious human rights concerns.

The petition further alleged that due to administrative failure, Juang orphans are left
without access to even basic necessities. It cited government inaction, corruption, and
systemic neglect as contributing to the deprivation and suffering of the PVTG Juang
community.

PNN


https://www.orissapost.com/nhrc-seeks-atr-on-plight-of-juang-tribal-community/

NORTH EAST TIMES, Online, 5.3.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

North East News

Congress slams ‘police raj’ in Assam, urges Supreme Court to act on encounter
killings

The government maintained that police cases were registered for each incident in
accordance with relevant laws and the guidelines of the NHRC

https://nenews.in/fassam/congress-slams-police-raj-in-assam-urges-supreme-court-to-
act-on-encounter-killings/21248/

By Northeast News | March 4, 2025

Guwabhati: The Congress on Tuesday criticised the BJP-led government in Assam,
accusing it of operating a “police raj” following revelations that 72 accused individuals
have been killed and 220 injured in police actions since Chief Minister Himanta Biswa
Sarma assumed office in May 2021.

The data, tabled in the state assembly by Sarma, who also holds the home portfolio,
documented 256 instances of police action during this period.

Magisterial inquiries were conducted in 175 of these cases, with the remaining 81 lacking
such probes.

The government maintained that police cases were registered for each incident in
accordance with relevant laws and the guidelines of the National Human Rights
Commission (NHRC).

However, Congress Leader of Opposition Debabrata Saikia urged the Supreme Court to
take suo motu cognizance of the data while deliberating on an ongoing case regarding
alleged fake encounters in Assam.

Saikia emphasised that the apex court should include the recent findings in its review
before delivering a verdict.

According to documents tabled in the assembly, 38 people died in police custody during
remand, while another 34 were killed before being placed in remand.

The data also highlighted 181 individuals who sustained bullet injuries while in remand
and 40 more who were injured prior to remand.

Saikia alleged that the statistics pointed to a blatant disregard for the rule of law and
accused the ruling party of using police forces for political purposes.

A year-wise breakdown revealed that 2021 saw the highest number of fatalities, with 31
people killed and 67 injured in 83 cases of police action.

Magisterial inquiries were ordered in 52 of these cases. In 2022, 18 accused were killed,
and 79 injured in 95 incidents, with 66 of these cases subjected to inquiries.
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The trend continued in 2023 and 2024, with additional deaths and injuries recorded.

The opposition had earlier accused the Assam Police of being “trigger happy,” claiming
the force was engaging in “open killings” under Sarma’s administration.

Another set of documents showed that 136 people had been killed across Assam in police
actions since 2016, when the BJP first came to power in the state.

The Supreme Court was recently informed by the Assam government that it had adhered
to the 2014 guidelines for investigating police encounters.

However, a bench of Justices Surya Kant and N Kotiswar Singh reserved its verdict on a
plea seeking an independent investigation into 171 alleged fake encounters in Assam
between May 2021 and August 2022, in which 56 people were killed and 145 injured.

Petitioner Arif Md Yeasin Jwadder challenged a Gauhati High Court order dismissing his
PIL regarding these encounters.

Last October, the Supreme Court termed the situation “very serious” and requested
detailed information on the probes conducted in such cases.
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Fety TRy wA S T A P W A ¥ fig e Sarae | o odt dee
DI AHEIT Bl

https://insamachar.com/union-health-minister-jp-nadda-chairs-the-9th-meeting-of-the-
mission-steering-group-for-national-health-mission/

Editor Posted on 4 Tlﬁf 2025

Pelg WA HA S bR TN A 31 718 {aeell b HRd HeUH H P Wiy e
(TTLEEH) & =M TATe g (THUIST) &1 16! 96 & e &1 | §6® H Bhalg W
Td URAR FHedTul Iog Hl UdTIRTG STed SR 0T ued, =ifd SIaNT & Iuteel o o.
a1, ifd 3T & Jewg ot Ui Hff Iufkya 21

e e THE TIUEUA & ded Jare ifa-Feion 3R T ST 2, S Wy 89 &
forg smue Hif Y SR IRE UM IRl 81 98% H WG T YRR Hedul HATe,
31y, TSI Ud Xqwsdl, Gardl I1of, GaiR & fadr dared & afadl & ary-ary afgan
T &1 fdepr, FrHATiSI =ama Ud Sifdeptia, fRiafr, marg U4 2resl A, o0 faum, Igi
AHAYSR AT & HUDRY, fafid Hog Faradl & Iid, ST, FURNG, SUEad
TR 3R BqRT ufed S= Fwx fog aral Wrsat & ey gfg, Sifa smanT 3ik W ud uRar
ST TATGY & Ry iRy ot 2nfire gul

S 7T A doF B AT FHRd §U TAUEEH &I IUASE! Bt WRET B 3R Al ugat
3R Trorrell & giRomd gAY S o THIS & YHST & e 3@ YR 9 faa|
3Igi- ol g qioH1eT & Tols SR Ie= ! YN B &I aRIdHdl IR SR ad
8T S TR R g fafean sf¥eiial (s o el & e & degd &l
@ifdd fhan| I U=maA® S1ersll &1 garel ¢d g gy ffda i1l o amdref
HI TG, AOIEd B 3R “URNEf0T TG &fdt Fafor &1 srazadmdr &1 Jeid fear difes 39e!
&HATSH DT FalaH YHT dids ¥ IUANT hdm 1 Yob | I8 ST TR UR Wy a1 Jrai13i
o 3UfErd TRUTH U B BT ART YRR BT

SIUt g1 A AR T WOt H S TR UR BTH HRA ardl TR SRibdis B YT o
ot TRTET @ a1 Frafird nfafaftrn & fog =i dicime=t 3iR 91 g3 AMed UeH axd
IP 3R HfYF GBI Td HeT0] B aadhdl R §d e

St TgT A 75 RN WIfd iR uRaeH & A1em 4 W g gid & Holgd H3 §

for 71U faeTa Pt TRTET xd gU, e agsy (WeanT fed $iR 5t & forg WRd Wy uga)
SR STATH T &1 TOTaRT A1 H3 &1 SHaRaedl W H §a fean

forem dare 998 &1 IS $© aul & GRM TIUAUH & dgd givd &1 T Sudied I
T BT T 3R faftw el & fore ufowr & @eat o fafga far man ugeh SR,
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YYTHAT- ST YR W 3aeRaHT [HRH (UeH-TdTasmsud) & Hf Taue & i
foaT T TATEEd iR iud-TeITgeneuy & Suaierdl iR Hiaw & aedl IR uxgfar ot
&, o gH M & dgd T U Ie, 59& Uea! 3R HiTE & Toie &l wfaa fa
|

Yoo # Fufafed Iuaferd &t aHeR & T8

YR A ST WA Hifcl (TIT=T) & d8d Ufd T ard Siifdd o= =il H J1g §og & 100
P &Y BRI R forar g1 1990 ¥ 2020 F S HRA H THTASIR H 83 Ufawd &1 fiR1ae
31 &, S 3y THuHSR fRTae q w8l Wer g

39 3fafd & ERM YR H FRIY g R A 69 Ufdwrd o fRmae 3 78, Safe afys Ry ag
&R T 55 Ufad @1 fiRTae gt 78

539 § HH Y & Tl B G & | 75 Ul Pt fRTae 31 €, Safe afyyew fiRmae
I 58 Tfa=Id g1 THSRUH 2020 & IR, 11 A/ MA TSR 3 Tad fawr deg
BTy e fora @

B TS R 1992-93 H 3.4 ¥ UTH 2019-21 H 2.0 § TS| AT URAR WTRA Hd&fwl
(GIUHTAEY-5), 2019-21 & 3R 31 IS4l A USH+ & o1 UfaRITI Wk BRI &R feran
&l

SIS 3 fordT ST a1l 399 2004-05 H $d WA g (C1Tds) & 69.4 WA= J TTdhr 2021-
22 ® AU=s BT 39.4 U= 8 7T §, Saip BRI WY TF 2004-05 H FTHIAIR
F 22.5 U T IR 2021-22 H TS BT 48 UfAwrd 81 T |

TUEUA o fdid WY AFG I91eH 9aeH (Ta3iRed) ¥ gfg, 2006-07 & 23 TR ¥
FEHR 2023-24 H5.23 ARG g1 TS |

fay =g W6 A 15.05.2015 B URA P! A1 T Aduild ey I & o gaifoa
faar|

%y TRy W6 7 8 3agER 2024 FI, YU HI fh HRA WHR A CHIAT Bl oFF WA
JAR & U H U B fear g

28 TRAR] 2025 @ , $dl TaIId SHTTSHM R HiR! & ¥ 85 Uia=rd & darsfi &1 fawaid
Tahol U §

TS SR H 1.76 TG I 31fees MM R HieR H1eRkd §

fU3d 5 T & SIS SRIG HieRT H 3 a7t ARSI &1 a1t TSAT 2019-20 & 13.49 TRIS
J TGP 2023-24 H 121.03 RIS B TS ©
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T WG S@HTA & AT STaifSId T & T 2019-20 & 0.11 HRIS F Tgdhr 2023-
249 1.54 PAS B TS B

TTITST THIfFT Dt TBAT 2019-20 F 10.94 FRS F TGhR 2023-24 H 109.55 HRUS 1 T8
TH-IRTHR] T WS 2019-20 H 0.26 TS Y TGHL 2023-24 H 11.83 TS Bl T8

TP & T ST BRIHH P Sid a¥ 2015-23 b GRM Slal & HHd! H 18 Uf=1d Bt
ST 3 T, o Ay e D A R o e B; e 7 o) F 21 v @ el 2
TS|

T P SR BrichH & Sfatid Tl It Td g =MRd US=N quT 748 el &
SR THa1 T ]| 39 TSI H 26.97 ARG AR BT HeR fordT 1 § 9UT $d 3.27 IS T
maford fasu U R

28 TRAR] 2025 ddb Richdl Jal THIHAT I+ AR & d8d 5 dIs I 3HfUH dART &1 S
& S gD! &, 8 ¥ 1.84 @ AR FT e fovam I g1 § 8iR 2.24 RIS Ridvat Ja
HTs faaid feu s g 7|

TaRaT e fIRM & dgd 2014 &1 ga-1 H 2023 ¥ Halkar & Al | 79.3 Ufa=id &1
U W TR; JEfe TARAT & HRU gH arel Hdl d1 WA 2014 B Al
T 2023 T 85.2 Ufa=Id HH g5

YR 7 2023 TF HIAIR S &1 0T SR R [0 &, 31dfd sleh TR R HIANR &
a1t ATl 1 geThR Ufd & GOk &1 SMEId] IR U § i HH B 3, Sl ad [Ib1d ded
T 31 B

S 2024 H Wy fausft & W-Jedidd & U $fidid ¢d fdhe dar far T 3R $a
ey gfaurstt # ¥ 95 Ufa=rd &1 i foar o g1 §

< GRITH | JUfRd R A férd SrichH! o Hiea A AP Wiy fARH (TIeaun) & dgd
BRI B T3 WA SR s 2 auf # Iul &1 fAu U 90dH &) W1 o911 I H8
Hg@yul g fou, fo s SigsM SR TRl & $ex-ie HAfaefad! 9gM BI SaRgsdl IR
SR AT =M §, S Soll-tRRl gRfEd e & fore sawa® g1 %1 & dierd & aHw 9
g & fo STy THIHM & TrY-T1Y ST SR HiRY & J1ey § TpifT 3R yded
R Wi fean |

o | HifaTd &, ufared ifaal ok foxfta Amdel W off Aeayt =l @ 12 e
IR W Jar3fl & FgIast AT 3R TN & IRl B U BT § | SHhT I 35
AT, for Tt 3R UrgTgUl Ty el dd JraHifie Ugd GHEd ST, §1d iR A1g
g a% DI HH FRA], T I DI R HA1 3R fofit iR SwiiReae g Gga a-Tg
TG B
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St g7 7 el foh THEESH 96% & GRM oy Y fAufal O ey arsit &t Sudsdr dgiil
3R T TR W uRumy Iree 3maw | I8N Fel f 9o A Ut A ot ufafsarsit 8ik
Al B & H 3@ gU Hiaw | fohT 919 a1 SUl 1 TN qOR &1 S|

gRY: IR SareH 99g TUAEd & ded gdred Hifd-MAmT $fR Sare- i1 €, S [&ed
& & fog same Hifd =1 SfR 2 UaH SRall o | THUHSI 1Y B WA 91 Ugal &l
TeTferd R areht i ofik Yurifaat &Y sepR A W Tyt YffiesT RuTdr 8 | a8 Teeed
& ded Tt Arerrsit 3R gl & fore fa<ita Ardet o doRt o1 & fo It ave 9 uwied @
3R Hifa faior vd Temem # if¥er urd srisa afifa @uidh &) gdg a1 3|

ST AT WA R (TISRTETH) & ded 2005 H SO RITAT & a1 9, o’ a1g o
TIUEH H e P foran a1, THUTSH 3 TUEUH & d8d 8 96 3R THRUTIUH & dgd
9 93d AT B & | THITSH Pt 3ifdH 98H 11 SaR], 2023 P debTelF Bl WY Td
IRAR Tl B3 & Segerdl H g3 2| 37 93®! - S 0 ¥ o¥ HR H Wy garsff
! AT HRA & fod Agayut fofa o iR Hifeat & g & fore e o e faa g

o= TaTe Tg A Wy Jd1 & gHAE] G Sl Aoed B3, JaT faavur § gUR & 3R
Ao TR A BT THTEA G ¥ SIaTd G- dTelt Ugdl & ANiGRM &+ § Hgayul
AT FUTE §1 I8 98® YR & U adidl iR STRa’! e Yura o fAar & fomn &
SR v H Aedqul IRTeH o & ST T Siford &1 s ot
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mioraTe | §iF Teig’l 3t /i Ird § NHRC 8%, I | Wil Sia19

Ghaziabad Crime ISR TRICYH H BRa3] H 9R &7 # dfF SRI &t fAAmone= age
W g3 HId & HHS T I AHAISR ST (TTTFSRE F 4ferd @ Sfare dad fobar g
RIGrdewdl Ioiid HHR THT A SRIT TR ¢ o gfery = =1 Ama § IR orHeRMT X9
3O 3R ATORATG! T IR SRIGA 5l BT B Gof gl (Tl

https://www.jagran.com/uttar-pradesh/ghaziabad-ncr-nhrc-seeks-response-from-police-
in-the-case-of-death-of-three-workers-in-rajnagar-extension-23894519.html

By vinit Edited By: Monu Kumar JhaUpdated: Tue, 04 Mar 2025 03:42 PM (IST)

HighLights
SR URICTH & dfd 7eH fafonedi= wrgel iR 8T g & diF SERI &1 1id 81 1% 2|

ST AHATYSR ST # Ribrd, g W $RIY Risbrad 9 fiied )R ga 9 da
TATIRATG! T IR G 5T I Y Gol gl [Tl

TSR A gfery &t Afew ot % 15 39 # Sfare Iiad & &1 H8l 5

SRUT HaTGard, MSATETE | Ghaziabad Crime: ISR TeRICRH 8 HRa’] H aR faa | diF
BRI B AT W15 R g Hid & A H AP AHASR SN A gfer J Sare
Jad fear 81 Rieraeal Tsiid $UR @ A ARY T & gie 3 @9 ame § IR
THER Xaar o=

gt (Ghaziabad Police) = Riemd = e TR Gg U A AoRaTe! a1 TR SXIGa- gl
BT HY ol Ta] 1T | TTTISRY! A Gferd &I Aifeq SR #Rd §T 15 fad # SiaTd qiied e
& e g

15 & o S RO SN &1 SUSY SR & 10l STGRT

I AMHG UBR SN 7 HHIR DI Hifgarere FHardt sfia AR TH B Tb SR
AT TR GAdls HRd U MoamEie g ¥ HRax! A8 § JAeR TeIceH | g8 aF
HTHRI &1 HId & A § Sid HaT i 15 & T offd RO 3TN &1 Suaisd FHrH & SR
feu el

o FHR AT & AT <41 81 ATHET § R Yo 7 faee?l 8k 3heRi & faars
e URTST § haHT Gof B BRATS B D SOl g hedhR T Jean s forar o1 fos
Hde! & o A fafad fRrerad T8t <t 3|

19 BRaR] I NHRC H aIiad &1 ff SHfed aifeat
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S FROATER 3R Jdd! & o &1 3R I His [Rdd RI6TId gof Ta) ®Rars Ts At a9
f} e &1 T IR T UM AHR g & iR [ 3R ddhaR! & fa%g TR SR1era
8T BT HGHT Gol DR DI HIRATS BT aTey |

TSI &1 Hid & HHd H 41 BT & dad W JheHT gof [dhdl ST ITe T o7 AHd SHIBR
U&HR Molid AR AT A 19 B I 34 HHA H AP A DR ST § T SHied
IDhT GTRIA D |




